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J Ramaiah & 4 others 	
ET IT! --;~LR (5) 

0)-C' 

-*I 

K. Venkateswara Rao Iz- ' 	- - R Tld-- 1----TITI T, 

Union of India, rep. by 
The Director General 

Reddy 	 FCR THL 
I'LS~!-,NJENIT (5) 

I H- KA'CL.- Mr. H. RAJENDRA PRASA'D, MEMBER (ADMN.) 

THL H N'6LL Mr. B.S. JAI PRARAMESHWAR, MEMBER (AUDL.) 

W'hZth~r ReportcL r s oflocal P6PErS May - allowEd. to sLu the 	juu,qFmEnt 
? 	 b= 

To bL r~ farred to-the REportcr or nQt 

LJhEthFr th~-ir Lordships wish to 
tha 	jucL-:EmFnt ? 	

SCE h4 f~a ir copy of 

-~'hethEr the Judgoment 1 1 	 is to b~- CircuLetad to thE oth-r, L-Fichs-q ? 

~ucr-:'-mEnt dsliu~~rFd by Horl'blE Mr. H. Raje 
. 
ndra Prasad, M(A)- 

I 	 I 
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'AMOV, " 

IN THE CENTRAL ADMINISTRATIVE TRIBUNALs HYDERABAD BENCH 

AT HYDERABAD 

OA.838/93 

Between 

J. Ramaiah 
S. Venkateiah 
P. Nageswar Rao 
G. Laxmi MohanlRao 
K. Vearaiah chowdary 

and 

Union of Indio,l rep. by 
the Director General 
Dept. of Telecommunications 
Delhi 	 I 

Chief General Manager 
Telecommunications I , AP Circle 
Doorsanchar Bhavan' 
Hyderabad 	

1 Telecom 

, 

District Engineer 
Nalgonda 

dt. 7-11-96 

: Applicants 

i Respondents 

Counsel for the ap i plicants 

Counsel for the r~ 
I 
spondents 

K. Venkateswara Rao 
Advocate 

N.V. Raghava Reddy 
Addl. SC for Central Govt. 

CORAM 
I 

MON. MR. H. RAJENDRA PRASAD, MEMBER (ADMN.A 
'NOV 

MON, MR. B.S. JAI'PARAMESHWAR, MEN13ER (AUDL.) 
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OA.838/93 
	 dt.7-11-96 

Judgement 

Oral order (per Hon. Mr. H. Rajendra Prasad, Member (Admn.) 

Sri K. Venkat~swara Rao for the applicants and Sri 

N,V. Raghava Reddy for the respondents. 

It is seen that this OA has been filed without exhausting 

any. of the remedie's in as much as no representation at all has 

been filed by any of the applicants to the concerned authorities. 

They are basing th:6ir presumed rights and claims only on a 

judgement delivered in some other case before Ernakulam Bench. 

There is no evidence to show that the applicants are themselves 
I 

vigilbnt about their own rights and entitlements if any. 

No right can accrue merely on the basis of judgement 

delivered in some other casewhereas the fact is that the 
I 

applicants tnemse.Lv,es do not.seem to have been either aware 

of,,or made any effort to agitatetheir grievance. 

The OA is dis I missed with a direction that they may if.%so 

choose, to represent their grievances to the concerned 060ak~t~- 

0444) authorities. if 	representation is filed by'them, 

the same shall be! ,disposed of within 180 daysl of its receipt. 

No costs. 

.ai—Paa~r-iies I hwar) 	 (H. Raj en 	rasad). J 	
7a 

(B.S.,, 	
r tr _--~Mefnber (Jull 	 *iibit (A mn.) 

Dated : 7-11-1996 
Dictated in Open Court I 
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